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In The Central Administrative Tribunal

Jaipur Bench, Jaipur
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Mr. &.F.Jain, counsel rfor the applicant

Mr. S.S.Hasan, counsel for the respondents

The learned n~counsel for the applicant makes

a submission that this Original Applicaticn may be
dispesed of a2t the stage of admission by giving
neceésary directions to respendent No.z to

décide/di‘sprse -f hie repreéentation, which he may be

allcwed tc file within two vweeke,

In view of the submiszsicns made befcre this
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Tribunal, rezpondent No.? is directed ta decide,/dispase
nf the representaticn, if the applicant files the seme

within two weeks from today. The representation shall

be decided’dizpused of by 2 reascned anA zpeaking order
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within tws months from the date of receipt f such

representaticn and if the applicant feels aggrieved by
the diesposal of gueh representation, he will bLe at
liberty to approach the proper foruvm, if so advised.

With the OA is

above this
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Judl .Member

3. directions

disposed of at the stage ~f admissinn.
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